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WI first survey al Ithe rivers in the ' . 
. peninsula and. See how best their Drinking ~e  needs are also beina 
waters could be utilised. to irrigate the fully looked mto. 
drought prone areas in all the States 
in the South. 

Sir, the Central assistance to Kar-
nataka during the last year was 
Rs. 6.65 crores. This year, as the hone 
Member knows, it is Rs. 8.06 crores. 
We only recommend the assistance on 
the basis of a memorandum that we 
receiVe from the State. A Central 
team visits the State, goes into the 
details and then its recommendations 
are considered by the high level com-
mittee. I am not aware 01 the fact that 
the amount that was sanctioned for 
relief has not been released. 

SHRI B. V. DESAI: Sir, there is a 
Telex addressed to him only. It was 
dated 14-8-81. It is only a ceiling which 
has been fixed and the amount has 
not been released. There is a Telex 
about this. 

RAO BlRENDRA SINGH: Imme-
diately as the ceiling is fixed, this 
ceiling is also fixed by the- Ministry 
of Finance and the amounts are also 
released by the Ministry of Finance'. I 
shall talk to my colleague, the Fin-
ance Minister and certainly there 
would not be .... 

MR. DEPUTY -SPEAKER: His able' 
deputy is here. 

RAO BIRENDRA SINGH: I am sure 
there is no difficulty in the release of 
moneY that has already been sane· 
tioned. Sanction might have been issu. 
ed and the money might be on its 
way. 

The Central assistance' for mini-
mum needs programme for Karna-
taka during the year 1981-82 is of the 
order of Rs. 9 crores. That for accele. 
rated Rural Water Supply Scheme 
which is a 100 per cent grant by the 
Government of India, the State does 
not have to give a penny. the amount 
is of the' order of Ra. 2.53 crore •. 

I do not think there is any othe-l 
point that needs to be mentioned here. 
But I only assure the hon. Members 
through you that .... 

MR. DEPUTY-SPEAKER: He 
mentioned. something about Memo-
randum. 

RAO BIRENDRA SINGH: So far 
as my information goes, there is no 
Memorandum pending with us from 
the Government. of Karnataka. 

SHRI B. V. DESAI: It is just 
Sir. 

I tre 

RAO BIRENDRA SINGH: Every 
time when we receive a memorandum 
from the Government, we de-pute a. 
Central team. 

Action has been taken on all memo--
randa that were received. At present 
there is no memorandum pending 
WIth us. 

MR. DEPUTY-SPEAKER: The 
House stands adjourned for Lunch 
We shall meet again at 2.15 p.rn 

13.17 hrs. 

The Lok Sabha adjourned. for Lunch 
till fifteen minutes pa.crt FO'l.t.rtcen. o.f 
the Clock. 

MR. DEPUTy·SPEAKER in the Chair 

PERSONAL EXPLANATION BY 
MEMB$ 

MR. DEPUTY-SPEAKER: Personal 
Explanation under Rule 357. Prof. 
K. K. Tewary. 

MOl'. K. K. TEWAR'Y (Buxar); 
With your permission, Sir, under Rule 
357, I rise on a POint ot personal ex-
planation .... 

~ t  ~ : ~ ~  
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MR. DEPUTY·SPEAKER: Don't reo 
('ord anything. (Interruptions)t t This 
has been circulated. Except the perso ... 
nal explanation, don't record anything. 

(Interruptions) III 

MR DEPUTY-SPEAKER: Persona] 
Explanation undpf Rule 357. Prof. 
K. K. Tewary. 

PROF. K. K. TEWARY: Under Rule 
~  I rise on a point of personal ~  

planation. Shri Jagjivan Ram, an Hon. 
Member of the House, while speakiJlg 
on a point of personal explanation 
yesterday alleged that I was responsi-
ble for the printing and circulation of 
a poster aga':nst him. I strongly repudi .. 
.lte his charge which .s without any 
hasis. The fact IS that the poster car .. 
ries certain names and also the n~me 
uf the Printers. Only a hlgh level 
prot.e can reveal their conneC'tions ar.d 
the motive which prompted them 10 
t)ring out this poster. 

MR. DEPUTY-SPEAKER: Now the 
Motion regarding Report of select Com-
mittee. I am not perlnitting anybody 
to speak. I am not permitting extension 
of time. There is no discussion It is 9 
personal explanation. 

SHR! CHANDRAJIT YADAV (Azam-
~n  I am on a point of order. 

MR. DEPUTY-SPEAKER: Flease 
llstE'n. There is "ctually a vacuum in 
the House. There is no suuject under 
dIscussion. You have asked. my permis-
sion to ra'sc 3 point of order. I have 
pt>'rmitted you. 

SHRI CHANDRAJIT YADAV: I am 
un a point of order. I think every 
Member has a right for personal expla .. 
nation That is a fundamental ri.lht of 
every Member. But, the tradition and 
the Rules of the House demand that 
clny personal explanation which Is 
given in this House should be shown to 
you before it is given. 

MR. DEPUTY-SPEAKER: It is cor-
rect. Yet. It has been circulated to 
YO •. 

... "'Not recorded. 

SHRI CHANDRAJIT YADAV: J 
have no objection to that part of Mr. 
Tewary's explanation where he said 
tbat thp charge is baseless and that he 
was not responsible for that poster. 
But the second part in his personal ex-
planation where he demands a high· 
power probe. has nothing to do with 
the personal explanation. That should 
be expunged. It cannot be a personal 
explanation. That part should be ex· 
punged. Otherwise, it will be a very 
bad precedent. 

~ ~ ~  t ~  \ifR 
~  ~ I ~  ~ t  i{ ~~ ~t  
~ I' ~ ~ t ~  ~  t l 

MR. DEPlrrY -SPEAKER: Please 
listen. 

SHRI J AGJIVAN RAM (Sasaram): 
I rise on a po\lnt of order. 

MR. DEPUTY-SPEAKER: Yes. 

SHRI JAGJIWAN RAM: I aaree that 
the member has every right to make 
a personal explanation. But he has 
gone beyond that and he has demand· 
eel a high-power enquiry. 

MtR. DEPUTY-SPEAKER: You have 
raised a point of order. I will give my 
decision on the point of order. 

SHRr JAGJIVAN RAM: I have not 
finished. Now he has said that the 
names of the Members have been prin-
ted on the poster. I say that bogus 
names have been given on the poster. 
There is a t t t o ~ name of the Press 
and it has been printed by somebody 
else. 

~ 1II11I1'f ttl: ~  ~ 
$ITtI' 'If\' ~~  ~ ~ ~  ~ ~ ~ 

~~ ~ ~~ t ~t  

SHru JAGJIVAN RAM: Therefore, 1 
.am suggesting that as the Member has 
demanded bieb-J)ower CommIttee. J 
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demand that a Committee at. the Hou,,-e 
be let up to iDveaUpte it. 

PROI'. K. K. TEWARY: Give me one 
minute's time to explain. 

MR. DEPUTY-SPEAKER: Please do 
not complicate things. 

P,ROF. K. K. TEWARY: Please allow 
me to speak just for a minute. 

MR. DEPUTY-SPEAKER: There is 
no debate on this pd:nt. I must mak.e 
It very clear that a member maY, with 
the permission of the Speaker, make a 
personal explanation. There is no ques-
tion before the House. But, in this 
case no debatable matter may be 
brought forward.. No debate is allowed 
1 allowed only a point of order. There-
fore, there is no question of debate. 

Now, Mr. Anbarasu. 

14.!6 hl"s. 

CHIT FUNDS BILL 

Extension of time for presentation of 
Report by Select Committee 

SHRI ERA ANBARASU (CbeIlgal .. 
pattu): Sir, I beg to move: 

"That tli's House do extend upto 
the last day of the first week of the 
Winter Session, 1981, the time for 
presE-ntatlon of the Report of the 
Select Committee on the Bill to pro-
vide for the regulation of chit fl:nds 
and for matters connected there-
with.t' 

MR. DEPUTY -SPEAKElt: The Clues-
tion is: 

"''that thiS o ~ do ext-;nd UlJto 
the '£lst dJV of thE:' "!"st week of the 
Winter Session, 1981, the time for 
presentation of the Report of the 
Select Committee on the Bill to pro-
V:de for the regulation of chit fUnds 
and for matters connected there-
wltb." 

'7'M motion to" adopted. ----DU.LS-l1. 

BUSINESS ADVISORY COMMITTEE 
SSVENTJ:BlU'u R&POftT 

THE MINISTER OF PARLIAMEN-
TARY AFFAlRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : Sir, I beg to move: 

"That this House do airee with 
the Seventeenth lreport of the Busi-
ness Advisory Committee. presented. 
to the House on the 17th August, 
1981." 

MR. DEPUTY .. SPEAKER: P,iotion 
moved: 

·'That this House do agree with the 
Seventeenth ,Report of the Business 
Advisory Committee, presented to 
the House on the 7th Aueust. 1981." 

There are three substitute motions 
given notice of by Dr. Subramaniam 
Swamy. Shri George Fernandes and 
Shri Chandrajit Yadav. Are they mov-
ing? 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): Yes. 

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Yes. 

SHRI CHANDRAJIT YADAV (Azam-
garh): Yes 

DR. SUBRAMANIAM SWAMY: 
Slr, I beg to move: 

That for the original motion, 
substitute 

"That this House do agree to 
refer back to the BAC the Seven-
teenth Report presented to the 
House on the 17th August 
because of the failure to allot 
time for the following item: 

The phenomenon of Meenakshi-
puram and inadequate time for 
the Delhi University (Amend-
ment) Bill." (1) 

SHRI GEORGE FERNANDES: Sir, 
I beg to move: 

That for the original motion, 
."batittde 


